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THE HIGH COURT OF JUDICATURE AT BOMBAY

ORIGINAL SIDE

No. G/Amend/435.—The Hon’ble the Chief Justice has been pleased to direct that the following
amendment shall be made to the existing Rule 45 in Chapter IV of the Bombay High Court (Original
Side) Rules, 1980 (Reprint 1997) with immediate effect .—

: Add the following Sub Rule 45 (A) after existing Rule 45 in Chapter IV of the Bombay High
Court (Original Side) Rules, 1980 (Reprint 1997) :—

“Rule 45(A)— The Office time for lodgment of all Court proceedings shall be from
11-00 a.m. to 5-30 p.m., except lunch time, from Monday to Friday (except holidays) and from
11-00 a.m. to 4-15 p.m., except lunch time, on office working Saturdays.”

D. V. SAWANT,
Bombay, Prothonotary and Senior Master,
dated 24th June 2015. High Court, Bombay.
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